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I'am directed to transmit herewith a certified copy of Final Order No. /9'/2&1 0/ o ’//V&’?(J' M)
Dated .é J%M/ ....................... passed by the Tribunal under Section 35-C(1) of Central Excise
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CUSTOMS EXCISE AND GOLD (CONTROL) APPELLATE TRIBUNAL,
' NEW DELHTI

F/Appeal No. 2931/2000-NB(S)

(Arising out of Order-in-Appeal No. 596(KDT)/CE/JPR-1/2000
dated 14.6.2000 passed by the Commissioner of Central
Excise, Jaipur[ﬁbb&d{)~

M/s. Hitech Steel (P) Limited Appellants,
None

Versus
CCE, Jaipur Respondent,

R?Ftd. by sh. K,P. Chavchan, JDR

s} N O/
Flornit_ orDER mO.AFL Y0 ® pfrED 22.1.20/01
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Per V.K. Agrawal:

Today the matter is 1listed for reporting
compliance of the Stay Order No. S$/850/2000-NB(S) dated
9.11.2000 in which the Appellants M/s. Hitech Steel (P)
Ltd. were directed to deposit a sum of Rs.50,000/- on or
before 9.1.2001 and feport compliance on 22nd January.
2001. When the matter was called no one was present on
behalf of the Appellants nor there was any request for
adiournment not there is any intimation about complying
with the direction contained in the Stay Order. It was
made clear Specifiéallv in the =said Stay Order that
failure to comply with the direction shall Jlead to
vacation of stay and dismissal of avpeal without anv
further notice. Accordingly the appesl is dismissed for
non-compliance with the provisions of Section 35F of the

Central Excise Act.

(V.K. AGRAWAL)
MEMBER (TECHNICAL)
Dated 6th February, 2001
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